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Minutes of the Meeting No.11/17 scheduled on 26.10.2016 (actually held on 16.11.2016) under the 

Chairmanship of Shri Ajay Kumar Srivastava, Jt. DGFT 

XXXXXXX 

 

The following Members of the Committee were present in the meeting:-   

 

Shri Nand Lal, Consultant, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi  

 

The Committee first considered minutes of the NC Meeting No. 10/17 for confirmation and confirmed 

and adopted the same without any change.       

 

Note:- 

 

In certain cases the decision of the Norms Committee refers to the Recommendations/ Observations 

received from the concerned Technical Authority earlier cases of similar products. A scanned copy of 

such documents is placed at the end of the Minutes. The scanned copy uploaded is to be accepted. 

The   U. O. No. / O.M. No. of the scanned copy is reflected in the Minutes. 

 

Case No. M-158 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Greenply Industries Ltd., Assam 
F. No. 01/83/50/744/AM14/DES-IV 
RLA. No. 02/24/40/079/AM14 
Lic. No. 0210195844 dt. 31.10.2013 

 

The Committee considered the case as per agenda. Committee decided to defer the case to examine 

the request of the firm. The case is re-listed for 07.12.2016. 

 

Case No. M-159 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Herbert Brown Pharmaceutical & Research Laboratories 
 F. No. 01/83/50/08/AM17/DES-IV 
RLA. No. 03/94/40/593/AM16 
Lic. No. 0310799888 dt. 30.10.2015 

 

The Committee considered this case as per agenda and decided to defer the case for want of 

information from the firm. D/L dated 22.11.2016 issued by DGFT. The case is re-listed for 07.12.2016. 

 

Case No. M-160 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Herbert Brown Pharmaceutical & Research Laboratories  
F. No. 01/83/50/121/AM17/DES-IV 
RLA. No. 03/94/40/1006/AM16 
Lic. No. 0310802914 dt. 30.10.2015 

 

The Committee considered this case as per agenda and decided to defer the case for want of 

information from the firm. D/L dated 22.11.2016 issued by DGFT. The case is re-listed for 07.12.2016. 

 

Case No. M-161 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. ADI Finechem Ltd., Ahmedabad 
F. No. 01/83/50/146/AM09/DES-IV 
RLA. No. 08/24/40/149/AM08 
Lic. No. 0810067303 dt. 21.09.2007 

 

The Committee considered the case as per agenda. Committee decided to defer the case to examine 

the request of the firm. The case is re-listed for 07.12.2016. 
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Case No. M-162 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Neelikon Food Dyes & Chemicals Ltd., Mumbai 
F. No. 01/83/171/241/AM15/DES-IV 
RLA. No. 03/95/40/223/AM15 
Lic. No. 0310786235 dt. 01.07.2014 

 

The Committee considered the case as per agenda. Based on the written recommendation of Deptt. 
of C&PC(Chem.Div) vide their OM.No.14010/44/2009-CH-II dated 30.11.2012 on repeat 
basis, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this 
document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-163 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. PI Industries Ltd., Udaipur 
 F. No. 01/83/50/316/AM17/DES-IV 
RLA. No. 13/24/40/03/AM17 
Lic. No. 1310048245 dt. 11.05.2016 

 

The Committee considered this case as per agenda and decided to defer the case for want of 
information from the firm. D/L dated 22.11.2016 issued by DGFT. The case is re-listed for 07.12.2016. 
 

Case No. M-164 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Reliance Industries Ltd., Mumbai 
 F. No. 01/83/50/446/AM17/DES-IV 
RLA. No. 03/95/40/759/AM16 
Lic. No. 0310804114 dt. 22.04.2016 

 

The Committee considered the case as per agenda and discussed the request of the firm for 
clarification note. The Committee decided to ratify the following norms as under:- 
 

Export Item Qty. Import Item Qty. 

Catalytic Preparations viz, 
Magnesium dichloride supported 
Titanium Catalyst Containing 
Catalyst content 39.40% min. 
Mineral Oil content 60% 

1 Kg Magnesium Powder 0.203 Kg/Kg content of 
Catalyst in export item 

Ethanol (Denatured) 1.027 Kg/Kg content of 
Catalyst in export item 

Iodine 0.0048 Kg/Kg content of 
Catalyst in export item 

Titanium Tenachloride 5.621 Kg/Kg content of 
Catalyst in export item 

Ethyl Benzoate 0.406 Kg/Kg content of 
Catalyst in export item 

Benzoyl Chloride 2.083 Kg/Kg content of 
Catalyst in export item 

Chlorobenzene 0.203 Kg/Kg content of 
Catalyst in export item 

C5 Solvent/Isponentane 3.022 Kg/Kg content of 
Catalyst in export item 

Mineral Oil 1.538 Kg/Kg content of Mineral 
Oil in export item 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-165 
NC No. 11/17 

M/s. Galaxy Surfactants Ltd., Raigard 
 F. No. 01/83/50/881/AM16/DES-IV 
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Dated 16.11.2016 (held on 
06.10.2016) 

RLA. No. 03/94/40/131/AM13 
Lic. No. 0310710623 dt. 26.09.2012 

 

The Committee considered the case as per agenda for amendment in import item.  In the meeting 
held on 16.11.2016. The Committee decided to amend the import item approved in Meeting No. 4/83 
dated 25.05.2016 without any other change as under:- 
 

Import Item as per AA Import Item as per NC No. 4/83   dt. 
25.05.2016 

Import item recommended 
 

Lauryl Alcohol  Lauryl Alcohol (C1214)/Fatty Alcohol 
(C1214)/ Lauryl Myristyl Alcohol 

 

Lauryl Alcohol  

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-166 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Galaxy Surfactants Ltd., Raigard 
 F. No. 01/83/171/77/AM17/DES-IV 
RLA. No. 03/94/40/03/AM13 
Lic. No. 0310705344 dt. 16.08.2012 

 

The Committee considered the case as per agenda for allow export item No.3.  In the meeting held on 
16.11.2016. The Committee decided to allow export item No.3 which was not approved earlier in  
Meeting No. 4/83 dated 25.05.2016 as under:- 

Export Item Qty. Import Item Qty. 

Sodium Lauryl  Sulphate 90%  1 Kg Lauryl Alcohol 0.670 Kg 

 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 
COMMITTEE. 

Case No. M-167 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Galaxy Surfactants Ltd., Raigard 
 F. No. 01/83/50/305/AM16/DES-IV 
RLA. No. 03/94/40/1051/AM15 
Lic. No. 0310793765 dt. 11.02.2015 

 

The Committee considered the case as per agenda and decided to ratify the norms as applied for by 
the firm.  
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-168 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Galaxy Surfactants Ltd., Raigard 
 F. No. 01/83/50/517/AM15/DES-IV 
RLA. No. 03/94/40/329/AM15 
Lic. No. 0310786869 dt. 15.07.2014 

 

The Committee considered the case as per agenda. Based on the written recommendation of Deptt. 
of C&PC(Chem. Div) vide their OM.No.14010/148/2011-CH-II dated 17.02.2013 on repeat 
basis, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this 
document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-169 M/s. UPL Ltd., Mumbai 
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NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

F. No. 01/83/50/338/AM14/DES-IV 
RLA. No. 03/95/40/1059/AM13 
Lic. No. 0310737311 dt. 13.06.2013 

 

The Committee considered the case as per agenda. Committee decided to defer the case to examine 
the request of the firm. The case is re-listed for 07.12.2016. 
 

Case No. M-170 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. UPL Ltd., Mumbai 
F. No. 01/83/50/141/AM16/DES-IV 
RLA. No. 03/95/40/143/AM15 
Lic. No. 0310792999 dt. 16.01.2015 

 

The Committee considered the case as per agenda. Based on the written recommendation of Deptt. 
of C&PC(Chem. Div) vide their OM.No.15022/7/2013-CH-II dated 05.10.2015 on repeat 
basis, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this 
document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-171 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. UPL Ltd., Mumbai 
F. No. 01/83/50/218/AM15/DES-IV 
RLA. No. 03/95/40/958/AM14 
Lic. No. 0310774156 dt. 12.03.2014 

 

The Committee considered this case as per agenda and decided to defer the case for want of 

information from the firm. D/L dated 24.11.2016 issued by DGFT. The case is re-listed for 07.12.2016. 

 

Case No. M-172 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Vidhi Dyestuffs Manufacturing Ltd., Mumbai 
F. No. 01/83/50/790/AM14/DES-IV 
RLA. No. 03/95/40/635/AM15 
Lic. No. 0310758989 dt. 25.11.2013 

 

The Committee considered the case as per agenda. Based on the written recommendation of Deptt. 
of C&PC(Chem. Div) vide their OM.No.14010/38/2007-CH-II dated 10.01.2008 on repeat 
basis, uploaded along with these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this 
document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 
COMMITTEE. 
 
 

Case No. M-173 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Vidhi Dyestuffs Manufacturing Ltd., Mumbai 
F. No. 01/83/50/756/AM14/DES-IV 
RLA. No. 03/95/40/542/AM14 
Lic. No. 0310753766 dt. 15.10.2013 

 

The Committee considered this case as per agenda and decided to defer the case for want of 

information from the firm. D/L dated 24.11.2016 issued by DGFT. The case is re-listed for 07.12.2016. 

 
 

Case No. M-174 M/s. Shri Ram Switchgears Pvt. Ltd., MP 
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NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

F. No. 01/83/50/213/AM16/DES-IV 
RLA. No. 11/24/40/14/AM15 
Lic. No. 1110028128 dt. 19.02.2015 

 
The Committee considered the case as per agenda and decided to defer consideration of the case for 

want of information from the firm.  D/L dated 05.11.2016 issued by Deptt. of IPP.  The case is re-listed for 

07.12.2016. 

Case No. M-175 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. GTZ (India) Pvt. Ltd., Kolkata 
F. No. 01/83/50/167/AM16/DES-IV 
RLA. No. 02/24/40/198/AM15 
Lic. No. 0210205430 dt. 08.10.2015 

 

The Committee considered this case as per agenda and decided to defer the case for want of 

information from the firm. D/L dated 24.11.2016 issued by DGFT. The case is re-listed for 07.12.2016. 

 

Case No. M-176 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. GTZ (India) Pvt. Ltd., Kolkata 
F. No. 01/83/50/175/AM16/DES-IV 
RLA. No. 02/24/40/201/AM15 
Lic. No. 0210205450 dt. 08.10.2015 

 

The Committee considered this case as per agenda and decided to defer the case for want of 
information from the firm. D/L dated 24.11.2016 issued by DGFT. The case is re-listed for 07.12.2016. 
 

Case No. M-177 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Tytan Organics Pvt. Ltd., Mumbai 
F. No. 01/83/50/601/AM16/DES-IV 
RLA. No. 03/95/40/539/AM15 
Lic. No. 0310796864 dt. 25.06.2015 

 

The Committee considered the case as per agenda. Committee decided to defer the case to examine 
the request of the firm. The case is re-listed for 07.12.2016. 

Case No. M-178 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Nippon Carbide India Pvt. Ltd., New Delhi 
F. No. 01/83/50/804/AM15/DES-IV 
RLA. No. 05/24/40/316/AM15 
Lic. No. 0510391958 dt. 12.11.2014 

 

The Committee considered the case as per agenda and decided to ratify norms based on the written 
recommendation of Deptt. of IPP vide their U.O. No.7/394/2016-TSW dated 16.11.2016, uploaded 
alongwith these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. 
The minutes signed by Technical Authority have been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 
COMMITTEE. 
 

Case No. M-179 
NC No. 11/17 
Dated 16.11.2016 (held on 
06.10.2016) 

M/s. Philips Carbon Black Ltd., Kolkata 
F. No. 01/83/50/323/AM16/DES-IV 
RLA. No. 02/24/40/210/AM15 
Lic. No. 0210205640 dt. 16.03.2015 
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The Committee considered the case as per agenda and decided to ratify norms based on the written 
recommendation of Deptt. of IPP vide their U.O. No.7/198/2015-TSW dated 28.04.2016, uploaded 
alongwith these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. 
The minutes signed by Technical Authority have been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Office of Directorate General of Foreign Trade  

New Delhi -0 

------------------------------------------------------------------------------ 

Para 4.7 Decision(DRAFT) 

MEETING NUMBER  : 11/83-ALC1/2016 MEETING DATE : 26.10.2016 

 

1 

Case No.:16/11/83-
ALC1/2016  

Party Name:GIVAUDAN 
(INDIA) PRIVATE LIMITED, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00606/AM17/  

RLA File 
:07/24/040/00166/AM14/  

Lic.No/Date:0710098498 
24.09.2013 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/74/2014-CH-II dated 
27.05.2015 on repeat basis, uploaded along with these minutes or as applied by the firm whichever 
is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed 
at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

2 

Case No.:14/10/83-
ALC1/2014  

Party Name:BURDA 
DRUCK INDIA PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00244/AM15/  

RLA File 
:05/23/040/00039/AM15/  

Lic.No/Date:0510385795 
05.05.2014 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to defer consideration of 
the case for want of information from the firm. D/L dated 21.11.2016 issued by Deptt. of IPP. The 
case is re-listed for 07.12.2016. 

 

3 

Case No.:50/7/83-
ALC1/2015  

Party Name:GSC, GLASS 
LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00464/AM16/  

RLA File 
:05/23/040/00035/AM15/  

Lic.No/Date:0510386561 
15.05.2014 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/380/2016-TSW dated 
03.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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4 

Case No.:19/4/83-
ALC1/2015  

Party Name:BRILLIANT 
PRINTERS PVT.LTD., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00178/AM16/  

RLA File 
:07/24/040/00368/AM15/  

Lic.No/Date:0710107426 
14.01.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

5 

Case No.:77/4/83-
ALC1/2015  

Party Name:RECKITT 
BENCKISER HEALTHCARE 
INDIA LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00236/AM16/  

RLA File 
:05/24/040/00509/AM15/  

Lic.No/Date:0510392990 
27.01.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/28/2016-TSW dated 
26.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

6 

Case No.:78/4/83-
ALC1/2015  

Party Name:RECKITT 
BENCKISER HEALTHCARE 
INDIA LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00237/AM16/  

RLA File 
:05/24/040/00508/AM15/  

Lic.No/Date:0510393003 
28.01.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/28/2016-TSW dated 
03.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

7 

Case No.:7/6/83-ALC1/2015  Party Name:SHYAM 
CHEMICALS PRIVATE 
LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00337/AM16/  

RLA File 
:03/95/040/00772/AM15/  

Lic.No/Date:0310793571 
04.02.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and discussed the request of the firm 
for fixation of norms. The Committee decided to ratify the following norms as under:- 
 

Export Item Qty. Import Item Qty. 

Bordeaux Mixture Technical – Containing 27.18% 
of Copper Min. 

200000 Kg Copper Scrap 54360 Kg 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 



8 
 

 
 

8 

Case No.:10/9/83-
ALC1/2015  

Party Name:NEWAGE 
LAMINATORS PVT.LTD., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00544/AM16/  

RLA File 
:05/24/040/00584/AM15/  

Lic.No/Date:0510393495 
09.03.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to defer consideration of 
the case for want of information from the firm. D/L dated 06.10.2016 issued by Deptt. of IPP. The 
case is re-listed for 07.12.2016. 

 
 

9 

Case No.:59/11/83-
ALC1/2016  

Party Name:JAICO 
ENTERPRISE LLP 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Rejected 

HQ File 
:01/83/050/00649/AM17/  

RLA File 
:03/94/040/01149/AM15/  

Lic.No/Date:0310795527 
24.04.2015 

Defer Date: 

Decision: The Committee considered the case as per agenda and decided to reject the case as 
firm does not wish to specify the exact concentration of import item in export product. Firm may 
request Drawback Directorate for fixation of Brand Rate of Drawback base in this case. 

 

10 

Case No.:4/2/83-
ALC1/2015  

Party Name:SHIV SHAKTI 
TIMBER INDUSTRIES 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00077/AM16/  

RLA File 
:09/24/040/00016/AM16/  

Lic.No/Date:0910061936 
27.04.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
22.11.2016. The case is re-listed for 07.12.2016. 

 

11 

Case No.:37/11/83-
ALC1/2016  

Party Name:GUJARAT 
BOROSIL LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00627/AM17/  

RLA File 
:03/94/040/00054/AM16/  

Lic.No/Date:0310795670 
01.05.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to defer consideration 
of the case for want of information from the firm. D/L dated 15.11.2016 issued by Deptt. of IPP. 
The case is re-listed for 07.12.2016. 

 

12 

Case No.:21/11/83-
ALC1/2016  

Party Name:SUDARSHAN 
CHEMICAL INDUSTRIES 
LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00611/AM17/  

RLA File 
:31/83/040/00012/AM16/  

Lic.No/Date:3110065497 
22.06.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to defer consideration 
of the case for want of information from the firm. D/L dated 20.01.2016 issued by Deptt. of IPP. 
The case is re-listed for 07.12.2016. 

 

13 

Case No.:23/9/83-
ALC1/2015  

Party Name:BURDA 
DRUCK INDIA PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Rejected 

HQ File 
:01/83/050/00557/AM16/  

RLA File 
:05/23/040/00125/AM16/  

Lic.No/Date:0510394779 
02.07.2015 

Defer Date: 
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Decision : The Committee considered the case as per agenda and decided to reject the case as 
the firm did not reply the deficiency letter issued by Deptt. of IPP.  

 

14 

Case No.:4/11/83-
ALC1/2016  

Party Name:CALIBRE 
CHEMICALS PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00594/AM17/  

RLA File 
:03/94/040/00200/AM15/  

Lic.No/Date:0310797339 
17.07.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

15 

Case No.:96/7/83-
ALC1/2016  

Party Name:HELIOS 
PHARMACEUTICALS (DIV. 
OF P.K.T.P. LTD) 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00292/AM17/  

RLA File 
:08/24/040/00148/AM16/  

Lic.No/Date:0810135870 
17.08.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

16 

Case No.:1/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00535/AM16/  

RLA File 
:09/24/040/00310/AM16/  

Lic.No/Date:0910062577 
09.09.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

17 
Case No.:2/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 
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HQ File 
:01/83/050/00536/AM16/  

RLA File 
:09/24/040/00314/AM16/  

Lic.No/Date:0910062578 
09.09.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 
 
 
 
 

18 

Case No.:3/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00537/AM16/  

RLA File 
:09/24/040/00311/AM16/  

Lic.No/Date:0910062579 
09.09.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

19 

Case No.:4/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00538/AM16/  

RLA File 
:09/24/040/00309/AM16/  

Lic.No/Date:0910062580 
09.09.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

20 

Case No.:20/11/83-
ALC1/2016  

Party 
Name:MAHARASHTRA 
CARBON PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00610/AM17/  

RLA File 
:50/24/040/00010/AM16/  

Lic.No/Date:5010002224 
24.09.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

21 

Case No.:50/1/83-
ALC1/2016  

Party Name:BILT GRAPHIC 
PAPER PRODUCTS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00899/AM16/  

RLA File 
:31/83/040/00145/AM15/  

Lic.No/Date:3110065695 
01.10.2015 

Defer Date: 
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Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/34/2014-TSW dated 
03.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 
 
 
 

22 

Case No.:11/12/83-
ALC1/2015  

Party Name:RECKITT 
BENCKISER HEALTHCARE 
INDIA LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00739/AM16/  

RLA File 
:05/24/040/00338/AM16/  

Lic.No/Date:0510395992 
20.10.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/28/2016-TSW dated 
27.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

23 

Case No.:18/17/83-
ALC1/2015  

Party Name:STIC-ON 
PAPERS PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00812/AM16/  

RLA File 
:09/24/040/00276/AM16/  

Lic.No/Date:0910062775 
27.10.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

24 

Case No.:16/17/83-
ALC1/2015  

Party Name:STIC-ON 
PAPERS PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00810/AM16/  

RLA File 
:09/24/040/00269/AM16/  

Lic.No/Date:0910062792 
29.10.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

25 

Case No.:5/4/83-
ALC1/2016  

Party Name:ASTRON 
PACKAGING LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00057/AM17/  

RLA File 
:08/24/040/00250/AM16/  

Lic.No/Date:0810136395 
30.10.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 
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26 

Case No.:14/17/83-
ALC1/2015  

Party Name:DELTA 
EXPORTS 
INTERNATIONAL 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00808/AM16/  

RLA File 
:05/23/040/00331/AM16/  

Lic.No/Date:0510396219 
04.11.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 

27 

Case No.:54/1/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00903/AM16/  

RLA File 
:03/94/040/00605/AM16/  

Lic.No/Date:0310800021 
04.11.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

28 

Case No.:5/17/83-
ALC1/2015  

Party Name:KALIMA 
GRANITES 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00799/AM16/  

RLA File 
:04/24/040/00173/AM16/  

Lic.No/Date:0410161319 
17.11.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
13.05.2016. The case is re-listed for 07.12.2016. 

 

29 

Case No.:48/1/83-
ALC1/2016  

Party Name:U.V.RESINS 
PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00897/AM16/  

RLA File 
:56/24/040/00017/AM16/  

Lic.No/Date:5610004751 
20.11.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

30 

Case No.:46/1/83-
ALC1/2016  

Party Name:INDUSTRIAL 
FILTERS & FABRICS P. 
LIMITED., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00895/AM16/  

RLA File 
:56/24/040/00034/AM16/  

Lic.No/Date:5610004754 
24.11.2015 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

31 

Case No.:49/1/83-
ALC1/2016  

Party Name:J.D. JONES & 
CO. PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00898/AM16/  

RLA File 
:02/24/040/00153/AM16/  

Lic.No/Date:0210206292 
24.11.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

32 

Case No.:41/1/83-
ALC1/2016  

Party Name:BILT GRAPHIC 
PAPER PRODUCTS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00890/AM16/  

RLA File 
:31/83/040/00114/AM16/  

Lic.No/Date:3110065771 
26.11.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/34/2014-TSW dated 
28.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

33 

Case No.:52/8/83-
ALC1/2016  

Party Name:GUJARAT 
BOROSIL LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00349/AM17/  

RLA File 
:03/94/040/00826/AM16/  

Lic.No/Date:0310801687 
11.01.2016 

Defer Date: 
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Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

34 

Case No.:94/4/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00146/AM17/  

RLA File 
:03/94/040/00950/AM16/  

Lic.No/Date:0310802471 
11.02.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

35 

Case No.:94/10/83-
ALC1/2016  

Party Name:VIC 
INDUSTRIES, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00562/AM17/  

RLA File 
:17/24/040/00123/AM16/  

Lic.No/Date:1710006272 
12.02.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

36 

Case No.:73/4/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00125/AM17/  

RLA File 
:03/94/040/00982/AM16/  

Lic.No/Date:0310802686 
18.02.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
20.06.2016. The case is re-listed for 07.12.2016. 

 

37 
Case No.:3/4/83-
ALC1/2016  

Party Name:LOPAREX 
INDIA PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 

Status:Case 
Deferred 
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26.10.2016 

HQ File 
:01/83/050/00055/AM17/  

RLA File 
:03/95/040/00899/AM16/  

Lic.No/Date:0310802704 
19.02.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

38 

Case No.:2/17/83-
ALC1/2015  

Party Name:COGENT 
GLASS LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00796/AM16/  

RLA File 
:09/24/040/00577/AM16/  

Lic.No/Date:0910063352 
03.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

39 

Case No.:89/10/83-
ALC1/2016  

Party Name:BILT 
GRAPHIC PAPER 
PRODUCTS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00557/AM17/  

RLA File 
:31/83/040/00167/AM16/  

Lic.No/Date:3110066030 
03.03.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
22.11.2016. The case is re-listed for 07.12.2016. 

 

40 

Case No.:116/4/83-
ALC1/2016  

Party Name:ATLANTIC 
CARE CHEMICALS 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00168/AM17/  

RLA File 
:10/24/040/00116/AM16/  

Lic.No/Date:1010059424 
04.03.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.06.2016. The case is re-listed for 07.12.2016. 

 

41 

Case No.:43/8/83-
ALC1/2016  

Party Name:STIC-ON 
PAPERS PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00340/AM17/  

RLA File 
:09/24/040/00657/AM16/  

Lic.No/Date:0910063361 
04.03.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 07.12.2016. 

 



16 
 

 
 

42 

Case No.:72/9/83-
ALC1/2016  

Party Name:LLOYD 
INSULATIONS (INDIA) 
LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00438/AM17/  

RLA File 
:03/95/040/00884/AM16/  

Lic.No/Date:0310803072 
04.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

43 

Case No.:32/4/83-
ALC1/2016  

Party Name:GREENLAM 
INDUSTRIES LIMITED. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00084/AM17/  

RLA File 
:05/23/040/00538/AM16/  

Lic.No/Date:0510397976 
18.03.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
09.06.2016. The case is re-listed for 07.12.2016. 

 

44 

Case No.:90/10/83-
ALC1/2016  

Party Name:BILT 
GRAPHIC PAPER 
PRODUCTS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00558/AM17/  

RLA File 
:31/83/040/00193/AM16/  

Lic.No/Date:3110066102 
30.03.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
22.11.2016. The case is re-listed for 07.12.2016. 

 

45 

Case No.:38/4/83-
ALC1/2016  

Party 
Name:INTERNATIONAL 
PRINT-O-PAC LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00090/AM17/  

RLA File 
:05/23/040/00548/AM16/  

Lic.No/Date:0510398120 
01.04.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
16.06.2016. The case is re-listed for 07.12.2016. 

 

46 

Case No.:87/10/83-
ALC1/2016  

Party Name:JUNGBU 
CHEMICAL INDIA 
PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00555/AM17/  

RLA File 
:05/23/040/00010/AM17/  

Lic.No/Date:0510398162 
11.04.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
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has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
22.11.2016. The case is re-listed for 07.12.2016. 

 

47 

Case No.:91/10/83-
ALC1/2016  

Party Name:HOSLEY INDIA 
PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Rejected 

HQ File 
:01/83/050/00559/AM17/  

RLA File 
:05/23/040/00012/AM17/  

Lic.No/Date:0510398169 
12.04.2016 

Defer Date: 

Decision: The Committee considered the case as per agenda and decided to reject the case as it 
would be difficult to establish nexus between import and export items in this case. Firm may 
request Drawback Directorate for fixation of Brand Rate of Drawback base in this case. 

 
 
 

48 

Case No.:80/4/83-
ALC1/2016  

Party Name:TEMPLE 
PACKAGING PRIVATE 
LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00132/AM17/  

RLA File 
:03/95/040/01022/AM16/  

Lic.No/Date:0310804001 
18.04.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
22.11.2016. The case is re-listed for 07.12.2016. 

 

49 

Case No.:33/8/83-
ALC1/2016  

Party Name:INDUSTRIAL 
FILTERS & FABRICS P. 
LIMITED., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00330/AM17/  

RLA File 
:56/24/040/00001/AM17/  

Lic.No/Date:5610004887 
19.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

50 

Case No.:30/9/83-
ALC1/2016  

Party Name:NIPPON 
CARBIDE INDIA PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00396/AM17/  

RLA File 
:05/24/040/00627/AM16/  

Lic.No/Date:0510398329 
27.04.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/394/2016-TSW dated 
16.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
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RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

51 

Case No.:51/9/83-
ALC1/2016  

Party Name:GRIPPO 
SOLUTIONS (INDIA ) 
PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00417/AM17/  

RLA File 
:03/94/040/00079/AM17/  

Lic.No/Date:0310804443 
05.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

52 

Case No.:34/8/83-
ALC1/2016  

Party Name:SIDDHI 
DECOR PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00331/AM17/  

RLA File 
:08/24/040/00009/AM17/  

Lic.No/Date:0810137880 
10.05.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

53 

Case No.:48/9/83-
ALC1/2016  

Party Name:HINDUSTAN 
PLATINUM PVT. LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00414/AM17/  

RLA File 
:03/94/040/00062/AM17/  

Lic.No/Date:0310804555 
11.05.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 

54 

Case No.:23/8/83-
ALC1/2016  

Party Name:J.D. JONES & 
CO. PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00320/AM17/  

RLA File 
:02/24/040/00008/AM17/  

Lic.No/Date:0210206685 
13.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 
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work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

55 

Case No.:26/11/83-
ALC1/2016  

Party 
Name:GULBRANDSEN 
CHEMICALS PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00616/AM17/  

RLA File 
:34/24/040/00306/AM16/  

Lic.No/Date:3410042177 
18.05.2016 

Defer 
Date:07.12.2016 

Decision: The Committee considered the case as per agenda and decided to defer consideration 
of the case for want of information from the firm. D/L to be issued by DGFT. The case is re-listed 
for 07.12.2016. 

 

56 

Case No.:1/11/83-
ALC1/2016  

Party Name:GIRDHARS 
INTERNATIONAL 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00591/AM17/  

RLA File 
:05/23/040/00073/AM17/  

Lic.No/Date:0510398551 
19.05.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided a copy of application 
forward to Deptt. of IPP. U.O to be issue . The case is re-listed for 07.12.2016. 

 

57 

Case No.:27/10/83-
ALC1/2016  

Party Name:RECKITT 
BENCKISER HEALTHCARE 
INDIA PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00495/AM17/  

RLA File 
:05/24/040/00102/AM17/  

Lic.No/Date:0510398689 
31.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

58 

Case No.:84/9/83-
ALC1/2016  

Party Name:HINDUSTAN 
PLATINUM PVT. LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00450/AM17/  

RLA File 
:03/94/040/00161/AM17/  

Lic.No/Date:0310805188 
03.06.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examin the request of the firm. The case is re-listed for 07.12.2016. 

 

59 
Case No.:2/11/83-
ALC1/2016  

Party Name:VEDANTA 
LIMITED 

Meet No/Date:11/83-
ALC1/2016 

Status:Case 
Deferred 
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26.10.2016 

HQ File 
:01/83/050/00592/AM17/  

RLA File 
:35/24/040/00008/AM17/  

Lic.No/Date:3510044951 
03.06.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examin the request of the firm. The case is re-listed for 07.12.2016. 

 

60 

Case No.:22/11/83-
ALC1/2016  

Party Name:MEGHMANI 
ORGANICS LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00612/AM17/  

RLA File 
:08/24/040/00382/AM16/  

Lic.No/Date:0810138129 
08.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

61 

Case No.:117/10/83-
ALC1/2016  

Party Name:AVERY 
DENNISON INDIA PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00585/AM17/  

RLA File 
:05/23/040/00136/AM17/  

Lic.No/Date:0510398837 
17.06.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/2422015-TSW dated 
15.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

62 

Case No.:53/10/83-
ALC1/2016  

Party Name:FUSO 
GLASS INDIA PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00521/AM17/  

RLA File 
:04/24/040/00182/AM16/  

Lic.No/Date:0410162060 
23.06.2016 

Defer 
Date:07.12.2016 

Decision : The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

63 

Case No.:33/11/83-
ALC1/2016  

Party Name:DORF-
KETAL CHEMICALS 
INDIA PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File RLA File Lic.No/Date:0310805723 Defer 
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:01/83/050/00623/AM17/  :03/94/040/00238/AM17/  27.06.2016 Date:07.12.2016 

Decision : The Committee considered the case as per agenda and decided to defer consideration of 
the case for want of information from the firm.  D/L to be issue by DGFT. The case is re-listed for 
07.12.2016. 

 

64 

Case No.:27/11/83-
ALC1/2016  

Party Name:KALPATARU 
ORGANICS PVT. LTD., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00617/AM17/  

RLA File 
:03/94/040/01103/AM16/  

Lic.No/Date:0310805846 
30.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

65 

Case No.:28/11/83-
ALC1/2016  

Party Name:HUBERGROUP 
INDIA PRIVATE LIMITED. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00618/AM17/  

RLA File 
:03/94/040/00252/AM17/  

Lic.No/Date:0310805849 
30.06.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/247/2016-TSW dated 
Nil, uploaded alongwith these minutes or as applied by the firm whichever is less under para 4.07 
of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this 
document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

66 

Case No.:29/11/83-
ALC1/2016  

Party Name:EURO DECOR 
PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00619/AM17/  

RLA File 
:03/94/040/00228/AM17/  

Lic.No/Date:0310805831 
30.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

67 

Case No.:31/11/83-
ALC1/2016  

Party Name:DEE DEE 
LABEL 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00621/AM17/  

RLA File 
:03/94/040/00256/AM17/  

Lic.No/Date:0310805845 
30.06.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/229/2016-TSW dated 
17.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

68 

Case No.:23/10/83-
ALC1/2016  

Party Name:VEDANTA 
LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00491/AM17/  

RLA File 
:35/24/040/00013/AM17/  

Lic.No/Date:3510044971 
01.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examine the request of the firm. The case is re-listed for 07.12.2016. 

 

69 

Case No.:99/9/83-
ALC1/2016  

Party Name:AVERY 
DENNISON INDIA PVT 
LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00465/AM17/  

RLA File 
:05/23/040/00174/AM17/  

Lic.No/Date:0510398973 
04.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
22.11.2016. The case is re-listed for 07.12.2016. 

 

70 

Case No.:30/11/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00620/AM17/  

RLA File 
:03/94/040/00278/AM17/  

Lic.No/Date:0310805912 
04.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
26.10.2016. The case is re-listed for 07.12.2016. 

 

71 

Case No.:34/11/83-
ALC1/2016  

Party Name:DORF-KETAL 
CHEMICALS INDIA 
PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00624/AM17/  

RLA File 
:03/94/040/00260/AM17/  

Lic.No/Date:0310805900 
04.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
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recommendation of Deptt. of C&PC(Chem.Div) vide their OM.No.14010/176/2011-CH-II dated 
03.10.2012 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 

NORMS COMMITTEE. 

 

72 

Case No.:61/10/83-
ALC1/2016  

Party Name:SANSON 
CHEMICAL INDUSTRIES 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00529/AM17/  

RLA File 
:10/24/040/00019/AM17/  

Lic.No/Date:1010059528 
05.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

73 

Case No.:27/9/83-
ALC1/2016  

Party Name:CENGRES 
TILES LIMITED, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00393/AM17/  

RLA File 
:08/24/040/00133/AM17/  

Lic.No/Date:0810138242 
07.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

74 

Case No.:25/9/83-
ALC1/2016  

Party Name:FLSMIDTH 
PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00391/AM17/  

RLA File 
:04/24/040/00019/AM17/  

Lic.No/Date:0410162084 
11.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

75 

Case No.:59/10/83-
ALC1/2016  

Party Name:LUK 
PLASTCON LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00527/AM17/  

RLA File 
:50/24/040/00022/AM16/  

Lic.No/Date:5010002288 
12.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
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21.10.2016. The case is re-listed for 07.12.2016. 

 

76 

Case No.:32/11/83-
ALC1/2016  

Party Name:JOHNSON 
MATTHEY CHEMICALS 
INDIA PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00622/AM17/  

RLA File 
:03/94/040/00264/AM17/  

Lic.No/Date:0310806142 
12.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.11.2016. The case is re-listed for 07.12.2016. 

 

77 

Case No.:96/10/83-
ALC1/2016  

Party Name:KKALPANA 
INDUSTRIES INDIA LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00564/AM17/  

RLA File 
:02/24/040/00065/AM17/  

Lic.No/Date:0210206831 
13.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.10.2016. The case is re-listed for 07.12.2016. 

 
 

78 

Case No.:101/10/83-
ALC1/2016  

Party Name:HUBERGROUP 
INDIA PRIVATE LIMITED. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00569/AM17/  

RLA File 
:03/94/040/00308/AM17/  

Lic.No/Date:0310806264 
14.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/247/2016-TSW dated 
03.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

79 

Case No.:23/11/83-
ALC1/2016  

Party Name:OLYMPIC 
DECOR LLP 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00613/AM17/  

RLA File 
:08/24/040/00101/AM17/  

Lic.No/Date:0810138290 
14.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
26.10.2016. The case is re-listed for 07.12.2016. 

 

80 

Case No.:57/10/83-
ALC1/2016  

Party Name:PROEC 
ENERGY LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00525/AM17/  

RLA File 
:05/24/040/00169/AM17/  

Lic.No/Date:0510399097 
15.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
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25.10.2016. The case is re-listed for 07.12.2016. 

 

81 

Case No.:102/10/83-
ALC1/2016  

Party Name:HINDUSTAN 
UNILEVER LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00570/AM17/  

RLA File 
:03/94/040/00173/AM15/  

Lic.No/Date:0310806320 
15.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

82 

Case No.:99/10/83-
ALC1/2016  

Party Name:GRIPPO 
SOLUTIONS (INDIA ) 
PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00567/AM17/  

RLA File 
:03/94/040/00313/AM17/  

Lic.No/Date:0310806364 
18.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 
 
 

83 

Case No.:35/11/83-
ALC1/2016  

Party Name:CAMPHOR & 
ALLIED PRODUCTS 
LIMITED, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00625/AM17/  

RLA File 
:03/94/040/01100/AM16/  

Lic.No/Date:0310806341 
18.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

84 

Case No.:55/10/83-
ALC1/2016  

Party Name:GIRDHARS 
INTERNATIONAL 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00523/AM17/  

RLA File 
:05/23/040/00203/AM17/  

Lic.No/Date:0510399128 
19.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

85 
Case No.:78/10/83-
ALC1/2016  

Party Name:JUNGBU 
CHEMICAL INDIA 

Meet No/Date:11/83-
ALC1/2016 

Status:Case 
Deferred 
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PRIVATE LIMITED 26.10.2016 

HQ File 
:01/83/050/00546/AM17/  

RLA File 
:05/23/040/00200/AM17/  

Lic.No/Date:0510399136 
19.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

86 

Case No.:74/10/83-
ALC1/2016  

Party Name:ASAHI INDIA 
GLASS LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00542/AM17/  

RLA File 
:05/23/040/00210/AM17/  

Lic.No/Date:0510399164 
20.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

87 

Case No.:36/11/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00626/AM17/  

RLA File 
:03/94/040/00318/AM17/  

Lic.No/Date:0310806454 
21.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
26.10.2016. The case is re-listed for 07.12.2016. 

 

88 

Case No.:72/10/83-
ALC1/2016  

Party Name:JINDAL POLY 
FILMS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00540/AM17/  

RLA File 
:05/23/040/00096/AM17/  

Lic.No/Date:0510399191 
22.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/382/2016-TSW dated 
03.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

89 

Case No.:73/10/83-
ALC1/2016  

Party Name:ARCHIDPLY 
INDUSTRIES LTD., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00541/AM17/  

RLA File 
:05/23/040/00154/AM17/  

Lic.No/Date:0510399203 
22.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

90 
Case No.:79/10/83-
ALC1/2016  

Party Name:JINDAL POLY 
FILMS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 
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HQ File 
:01/83/050/00547/AM17/  

RLA File 
:05/23/040/00189/AM17/  

Lic.No/Date:0510399193 
22.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/382/2016-TSW dated 
03.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

91 

Case No.:54/11/83-
ALC1/2016  

Party Name:SBL 
COLORTECH PRIVATE 
LIMITED., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00644/AM17/  

RLA File 
:03/95/040/00355/AM17/  

Lic.No/Date:0310806673 
27.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.11.2016. The case is re-listed for 07.12.2016. 

 

92 

Case No.:40/11/83-
ALC1/2016  

Party Name:KRISHNA 
ANTIOXIDANTS PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00630/AM17/  

RLA File 
:03/94/040/00336/AM17/  

Lic.No/Date:0310806718 
29.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

93 

Case No.:49/11/83-
ALC1/2016  

Party Name:REX TONE 
INDUSTRIES LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00639/AM17/  

RLA File 
:03/95/040/00356/AM17/  

Lic.No/Date:0310806726 
29.07.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
26.10.2016. The case is re-listed for 07.12.2016. 

 

94 

Case No.:56/10/83-
ALC1/2016  

Party Name:JINDAL POLY 
FILMS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00524/AM17/  

RLA File 
:05/23/040/00202/AM17/  

Lic.No/Date:0510399308 
01.08.2016 

Defer Date: 
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Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/382/2016-TSW dated 
03.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

95 

Case No.:50/11/83-
ALC1/2016  

Party Name:WELSET 
PLAST EXTRUSIONS 
PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00640/AM17/  

RLA File 
:03/95/040/00354/AM17/  

Lic.No/Date:0310806746 
01.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

96 

Case No.:48/11/83-
ALC1/2016  

Party Name:UNITOP 
CHEMICALS PVT. LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00638/AM17/  

RLA File 
:03/95/040/00299/AM17/  

Lic.No/Date:0310806833 
03.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

97 

Case No.:41/11/83-
ALC1/2016  

Party Name:DEVIDAYAL 
CHEMICAL INDUSTRIES 
PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00631/AM17/  

RLA File 
:03/94/040/00369/AM17/  

Lic.No/Date:0310806848 
04.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 
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RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

98 

Case No.:46/11/83-
ALC1/2016  

Party Name:UPL 
LTD.(FORMERLY UNITED 
PHOSPHORUS LTD.) 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00636/AM17/  

RLA File 
:03/95/040/00165/AM17/  

Lic.No/Date:0310806860 
04.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

99 

Case No.:17/11/83-
ALC1/2016  

Party Name:CRYSTAL 
CROP PROTECTION PVT. 
LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00607/AM17/  

RLA File 
:05/23/040/00216/AM17/  

Lic.No/Date:0510399365 
05.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

100 

Case No.:38/11/83-
ALC1/2016  

Party 
Name:HUBERGROUP 
INDIA PRIVATE LIMITED. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File RLA File Lic.No/Date:0310806867 Defer Date: 
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:01/83/050/00628/AM17/  :03/94/040/00366/AM17/  05.08.2016 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/247/2016-TSW dated 
09.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

101 

Case No.:56/11/83-
ALC1/2016  

Party Name:UPL 
LTD.(FORMERLY UNITED 
PHOSPHORUS LTD.) 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00646/AM17/  

RLA File 
:03/95/040/00287/AM17/  

Lic.No/Date:0310806868 
05.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 

102 

Case No.:47/11/83-
ALC1/2016  

Party Name:LOPAREX 
INDIA PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00637/AM17/  

RLA File 
:03/95/040/00382/AM17/  

Lic.No/Date:0310806956 
09.08.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
26.10.2016. The case is re-listed for 07.12.2016. 

 

103 

Case No.:58/11/83-
ALC1/2016  

Party Name:MERIT 
POLYPLAST 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00648/AM17/  

RLA File 
:03/95/040/00362/AM17/  

Lic.No/Date:0310806958 
09.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

104 

Case No.:42/11/83-
ALC1/2016  

Party Name:DAIKAFFIL 
CHEMICALS INDIA LTD., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00632/AM17/  

RLA File 
:03/94/040/00193/AM17/  

Lic.No/Date:0310807067 
11.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

105 

Case No.:57/11/83-
ALC1/2016  

Party Name:MONTEX 
GLASS FIBRE IND PVT 
LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00647/AM17/  

RLA File 
:03/95/040/00385/AM17/  

Lic.No/Date:0310807063 
11.08.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
26.10.2016. The case is re-listed for 07.12.2016. 

 

106 

Case No.:1/10/83-
ALC1/2016  

Party Name:SMI 
COATED PRODUCTS 
PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00469/AM17/  

RLA File 
:03/95/040/00150/AM17/  

Lic.No/Date:0310807101 
12.08.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
25.10.2016. The case is re-listed for 07.12.2016. 

 

107 

Case No.:82/10/83-
ALC1/2016  

Party Name:ANJARIA 
ENVIRO TECH PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Rejected 

HQ File 
:01/83/050/00550/AM17/  

RLA File 
:52/24/040/00029/AM17/  

Lic.No/Date:5210041995 
12.08.2016 

Defer Date: 

Decision: The Committee considered the case as per agenda and decided to defer consideration 
of the case for want of information from the firm. D/L to be issued by DGFT. The case is re-listed 
for 07.12.2016. 

 

108 Case No.:9/11/83- Party Name:KLJ Meet No/Date:11/83- Status:Case 



32 
 

 
 

ALC1/2016  ORGANIC LTD ALC1/2016 
26.10.2016 

Deferred 

HQ File 
:01/83/050/00599/AM17/  

RLA File 
:05/23/040/00228/AM17/  

Lic.No/Date:0510399456 
12.08.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.11.2016. The case is re-listed for 07.12.2016. 

 

109 

Case No.:39/11/83-
ALC1/2016  

Party 
Name:HUBERGROUP 
INDIA PRIVATE LIMITED. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00629/AM17/  

RLA File 
:03/94/040/00412/AM17/  

Lic.No/Date:0310807119 
12.08.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/247/2016-TSW dated 
09.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:43/11/83-
ALC1/2016  

Party Name:GOLDSTAB 
ORGANICS PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00633/AM17/  

RLA File 
:03/94/040/00370/AM17/  

Lic.No/Date:0310807117 
12.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:12/11/83-
ALC1/2016  

Party Name:ATUL 
LIMITED, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00602/AM17/  

RLA File 
:08/24/040/00187/AM17/  

Lic.No/Date:0810138488 
16.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 
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letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:10/11/83-
ALC1/2016  

Party Name:UNITED 
CHEMIE PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00600/AM17/  

RLA File 
:08/24/040/00188/AM17/  

Lic.No/Date:0810138501 
17.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:11/11/83-
ALC1/2016  

Party Name:UNITED 
CHEMIE PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00601/AM17/  

RLA File 
:08/24/040/00189/AM17/  

Lic.No/Date:0810138502 
17.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:19/11/83-
ALC1/2016  

Party Name:COOL 
COSMETICS [P) LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00609/AM17/  

RLA File 
:04/24/040/00078/AM17/  

Lic.No/Date:0410162197 
17.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 
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redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:55/11/83-
ALC1/2016  

Party Name:SOLTEX 
PETRO PRODUCTS LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00645/AM17/  

RLA File 
:03/95/040/00399/AM17/  

Lic.No/Date:0310807161 
17.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 
 
 
 
 
 

116 

Case No.:61/11/83-
ALC1/2016  

Party Name:MALABAR 
EQUIPMENTS AND 
GENERAL TRADERS 
PVT 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00651/AM17/  

RLA File 
:10/24/040/00048/AM17/  

Lic.No/Date:1010059587 
17.08.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
28.10.2016. The case is re-listed for 07.12.2016. 
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Case No.:7/11/83-
ALC1/2016  

Party Name:FORACE 
POLYMERS (P) LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00597/AM17/  

RLA File 
:05/23/040/00244/AM17/  

Lic.No/Date:0510399491 
19.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 



35 
 

 
 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:8/11/83-
ALC1/2016  

Party Name:CRYSTAL 
CROP PROTECTION PVT. 
LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00598/AM17/  

RLA File 
:05/23/040/00240/AM17/  

Lic.No/Date:0510399506 
19.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:14/11/83-
ALC1/2016  

Party Name:KHYATI 
CHEMICALS PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00604/AM17/  

RLA File 
:08/24/040/00123/AM17/  

Lic.No/Date:0810138510 
19.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:15/11/83-
ALC1/2016  

Party Name:KHYATI 
CHEMICALS PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00605/AM17/  

RLA File 
:08/24/040/00185/AM17/  

Lic.No/Date:0810138511 
19.08.2016 

Defer Date: 
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Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:18/11/83-
ALC1/2016  

Party Name:OREN 
HYDROCARBONS 
PRIVATE LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00608/AM17/  

RLA File 
:04/24/040/00088/AM17/  

Lic.No/Date:0410162211 
22.08.2016 

Defer 
Date:26.10.2016 

Decision : The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 28.10.2016. 
The case is re-listed for 07.12.2016.  
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Case No.:45/11/83-
ALC1/2016  

Party Name:DEE DEE 
LABEL 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00635/AM17/  

RLA File 
:03/94/040/00373/AM17/  

Lic.No/Date:0310807294 
22.08.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
28.10.2016. The case is re-listed for 07.12.2016. 

 
 
 
 
 

123 

Case No.:3/11/83-
ALC1/2016  

Party Name:GANGA 
RASAYANIE P. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00593/AM17/  

RLA File 
:03/94/040/00389/AM17/  

Lic.No/Date:0310807306 
23.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:44/11/83-
ALC1/2016  

Party Name:DEVHARSH 
INFOTECH PVT.LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00634/AM17/  

RLA File 
:03/94/040/00420/AM17/  

Lic.No/Date:0310807308 
23.08.2016 

Defer 
Date:07.12.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
28.10.2016. The case is re-listed for 07.12.2016. 
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Case No.:13/11/83-
ALC1/2016  

Party Name:ARIES DYE 
CHEM INDUSTRIES, 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00603/AM17/  

RLA File 
:08/24/040/00182/AM17/  

Lic.No/Date:0810138534 
24.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:51/11/83-
ALC1/2016  

Party Name:COLOURTEX 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00641/AM17/  

RLA File 
:03/94/040/00326/AM17/  

Lic.No/Date:0310807407 
26.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:52/11/83-
ALC1/2016  

Party 
Name:HUBERGROUP 
INDIA PRIVATE LIMITED. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00642/AM17/  

RLA File 
:03/94/040/00457/AM17/  

Lic.No/Date:0310807408 
26.08.2016 

Defer Date: 
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Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/247/2016-TSW dated 
09.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:53/11/83-
ALC1/2016  

Party Name:GOLDSTAB 
ORGANICS PVT LTD 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00643/AM17/  

RLA File 
:03/94/040/00398/AM17/  

Lic.No/Date:0310807410 
26.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:60/11/83-
ALC1/2016  

Party Name:SILVERLINE 
TAPES MFG. PVT. LTD., 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00650/AM17/  

RLA File 
:02/24/040/00099/AM17/  

Lic.No/Date:0210206934 
26.08.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/152/2016-TSW dated 
15.11.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:5/11/83-
ALC1/2016  

Party Name:LUK 
PLASTCON LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00595/AM17/  

RLA File 
:50/24/040/00006/AM17/  

Lic.No/Date:5010002298 
08.09.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 
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letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:25/11/83-
ALC1/2016  

Party Name:LUK 
PLASTCON LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00615/AM17/  

RLA File 
:50/24/040/00005/AM17/  

Lic.No/Date:5010002297 
08.09.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:62/11/83-
ALC1/2016  

Party Name:SATYAM 
POLY PLAST 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00652/AM17/  

RLA File 
:13/24/040/00023/AM17/  

Lic.No/Date:1310048374 
09.09.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:63/11/83-
ALC1/2016  

Party Name:SATYAM 
POLY PLAST 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00653/AM17/  

RLA File 
:13/24/040/00024/AM17/  

Lic.No/Date:1310048373 
09.09.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 
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redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:24/11/83-
ALC1/2016  

Party Name:KHYATI 
CHEMICALS PVT. LTD. 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00614/AM17/  

RLA File 
:08/24/040/00233/AM17/  

Lic.No/Date:0810138648 
12.09.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:6/11/83-
ALC1/2016  

Party Name:INDIAN 
OXIDES AND CHEMICALS 
PRIVATE LIMITED 

Meet No/Date:11/83-
ALC1/2016 
26.10.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00596/AM17/  

RLA File 
:31/83/040/00078/AM17/  

Lic.No/Date:3110066358 
07.10.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 
 

Date:28.11.2016 
Place:New Delhi  

k k mushahary  
Asst. Director General of Foreign Trade  

 

 

 






































































